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demanded, and we too have demanded, a 
judicial enqu ry into what happened on last 
Friday ia the university campus. Nobody's 
permi-ision was taken. I should like to know 
whether Bengal is going to be ruled now by 
the CRP in the name of President's i ule or 
under the cover of Adviser's regime or 
whatever it is. We are surprised that nobody is 
bothered about it. T!,e Jadavpur university is 
d well cstablishc d university. It was set up by 
Aurobindo Ghosh and others in the days of 
the national movement. It was a national 
institution. It has grown with the supp >rt of 
the people and with the blessings of the 
people. It is one of the finest universities of 
our State. Not that there are not some bad 
people there. Some American agents and 
others are tliere. I know they have infiltrated 
into Jadavpur, but at the moment I am ot 
concerned with it. At the moment I am 
concerned with the manner in whicl the CRP is 
being used against institutions like the 
Jadavpur university. I ; trongly protest against 
this kind of ; ction by the CRP. I demand the 
w thdrawal of the CRP Tf the CRP be! aves in 
this manner, it will be the righ of the people to 
resist the CRP in the manner they think best. I 
hope the peojie of West Bengal will resist the 
CRP. You talk about Naxalite violence. But tl 
is violence is far worse because it is a violence 
carried on by those people wlio are supposed 
to be the guardians o the law and they are 
hooligans their selves. The Prime Minister 
now n -is the Home Ministry. She is directly 
responsible for what is happening in V est 
Bengal. The Adviser's regime nnd the Union 
Home Ministry are directly responsible for 
what is happening there. I wish my friend, Dr. 
Deb prasad Chatterjee, who is a member of 
the Congress Party and a professor then, was 
himself present here. I underst ind he also 
wanted to raise it but his calling attention 
notice was not accepted. I am also giving a 
calling attention notice, but we are not 
concerned with it at the moment. Mr. Om 
Mehta is sitting here and our views should be 
conveyed to the proper quarters. We would 
like to know whether we are to be treated by 
the CRP in this manner, in this "iolent manner. 

MR.  DEPUTY CHAIRMAN:   That is all 
right. 

SHRI BHUPI SH GUPTA: It is not all right.    
We    want an   enquiry.   We &-AI R. S./7C 

demand that Governor Dhawan should be 
instructed to order a judicial enquiry into 
what happened at Jadavpur and the behaviour 
of the CRP there. 

MR. DEPUTY  CHAIRMAN:    You 
have made that point already. The House now 
stands   adjourned till   2-30 
P.M. 

The House then adjourned for 
lunch at forty-three minutes past 
one of the clock. 

The House reassembled after lunch at half-
past two of the clock, MR. DEPUTY 
CHAIRMAN in the Chair. 

REFERENCE        TO        REPORTED 
ARREST OF  SHRI  DHARMA TEJA IN 

LONDON 

SHRI    DAHYABHAI    V.    PATEL 
(Gujarat): Mr. Deputy Chairman, before you 
call upon the mover of the Short-Duration 
discussion, with your permission I would like 
to ask the Government whether it will give 
this House any information and whether it is 
a fact that Mr. Dharma Teja has been arrested 
in London by the London Police and the 
Interpol working together. Has the 
Government got any information to give us? 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Deputy Chairman, we understand that Mr. 
Dharma Teja has been arrested in London. 
We also understand that some influential 
people might be interested in seeing that his 
extradition does not work because if Mr. 
Dharma Teja is brought back to the country, 
many revelations and disclosures may be 
made. Therefore, the Government should 
immediately make it known to the country 
through Parliament as to what steps it is going 
to take. First of all, I should like to know on 
what grounds the extradition warrant has been 
worked out. That is very important. As you 
know, the British police are very sensitive 
about legal inceties. If the extradition warrant 
is not properly worked out, on technical 
grounds his extradition may not be allowed. 
We have a particular agreement between our 
country and the United Kingdom, but that 
does not mean that the particular question of 
extradition warrant is   settled.  Therefore, 
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[Shri Bhupesh Gupta] 1 request the Central 
Government, through you, immediately to 
advise some of its best lawyers, the Attorney-
General and others, to work out a proper 
extradition warrant. The Central Government 
should also appoint good lawyers in London 
so that the case is properly fought out. Mr. 
Dharma Teja must immediately be brought 
here and having got him here the Government 
should ask him to make a statement, a public 
statement. He must disclose everything. Mr. 
Dharma Teja is the centre of a scandal. . . 

MR. DEPUTY    CHAIRMAN:    All 
right. 

SHRI BHUPESH   GUPTA : No, no 
It is very important . . . 

MR. DEPUTY   CHAIRMAN:    You 
have drawn the attention of the Government. 

SHRI BHUPESH GUPTA: . . . otherwise, 
Mr. Dharma Teja will slip out of their fingers. 
. . 

SHRI DAHYABHAI V. PATEL: He 
was allowed to slip out by Mr. Gulzari-lal 
Nanda. When I gave him proof of what was 
going on, he refused to accept it. 

SHRI BHUPESH GUPTA: My suggestion 
is this that the Government should not move 
in the traditional way and in a routine manner 
in this case. We would like Mr. Dharma Teja 
to be brought here immediately and his ex-
tradition should be properly worked out. 
There should not be delay. Mr. Dharma Teja 
has got money and he will have backing in 
England. Therefore, all proper and legal 
arrangements should be made in England. 
Moreover, when he comes here an enquiry 
should be started and he should be called 
upon—not as a witness, not as an accused, in 
a court of law because in a court the accused 
can remain silent; in a court he may or may 
not make a statement; we want a commission 
to be appointed immediately where Mr. Dhar-
ma Teja can be summoned—to make all the 
disclosures about his connections, how he got 
licences, how he got monev, how he got 
loans, and so on. This is very, very, 
important. We are not merely interested in 
legal prosecution important as it is and it 
should be done.    He is a 420 of the worst 
type. 

Much more important is through him we must 
lay our fingers on the connections between 
Mr. Dharma Teja and those people high up in 
the administration. We have information that 
many people in the South Block and the North 
Block occupying very high positions in the 
Government are closely connected with Mr. 
Dharma Teja and all the disclosures should be 
made. Mr. Dharma Teja should be asked to 
declare on oath as to what he knows about it. 
And that should be done at least by a one-man 
commission of inquiry under the 
Commissions of Inquiry Act. The commission 
of inquiry should go into this entire shady 
deal. I think that is how the matter should be 
handled. Still I would insist that the 
Government should let us know what steps it 
is going to take now that the bird is in our 
hands—not in our hands, but in the hands of 
the British police. And you know the attitude 
of the British Government towards us after 
the Tories have come into power. Their 
attitude is very hostile to our country. We do 
not know what they are going to do. Their 
approach is biased and is against our country. 
I do not want their police to decide the issue. 
If extradition is not allowed, then we should 
take it up at the diplomatic and political level 
with the British Government and the 
Government here should tell the High 
Commissioner of the United Kingdom in 
Delhi how it views this matter. It is not merely 
a legal question. In some respects it is a 
political question. The British Government 
should be called upon to help us in this matter 
of extradition instead of being detached from 
it or contesting it. This is what I would like to 
say. 

 

 

SHRI      BANKA      BEHARY   DAS 
(Orissa): Sir, before you were elevated to that 
position, that is, when you were sitting with 
us, you also used to join with us on Dharma 
Teja issues. The news about his arrest is good 
news to us, though there is so much of un-
certainty about the whole matter, as my 
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friend Shri Bhupesh Gupta stated. Though he 
has been arrested, nobody knows whether he 
will be brought here or not. We want to know 
from the Government about the exact 
position, whether he has been arrested and 
whether arrangeme its are being made for 
bringing him here so that all the shady deals 
that have taken place can be exposed, even 
Uiough some Ministers may be involved in 
them. If all the information is lirought to light, 
possibly some punitive ; stion can be taken. 
Before we adjou n for the day, I hope 
Government will make a statement clarifying 
the whole position and whether they have 
contacted the British Government in this 
connection. 

MR. DEPUTY CHAIRMAN: I think it is 
for the Government to take note of it. 

SHRI BHUPESH GUPTA:   Are the 
Government going to make a statement on 
this? 

SHRI CHITTA BASU (West Bengal) : 
Will the Government tell us something about 
this? 

SHRI    BABUBHAI     M.     CHINAI 
(Maharashtra): Let the Government make a 
statement whether he has been arrested or not. 

MR. DEPUTY CHAIRMAN : It will be 
taken note of by the Government. 

SHRI    BHUPESH    GUPTA:    You 
should tell them. You know how for the last 
several years this matter had been agitating 
the minds of hon. Members here. Now that he 
has been captured by the British at least, we 
would like to know what steps the 
government is going to take. That should be 
stated on the floor of the House rather than 
leaving speculation to take its course. 

SHRI OM MEHTA (Jammu and 
Kashmir): We will collect the facts and place 
them before the House, 
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SHRI BABUBHAI M. CHINAI: What I 
would submit is that since Shri Dahyabhai 
Patel has raised a point, we would like to 
know from the government whether it is a fact 
that Dharma Teja has been arrested and 
secondly, if he is arrested, whether any 
proceedings have been started to bring him 
back from Britain so that our law can take its 
own course. If the government can make a 
statement on this, we will be enlightened. 

MR.   DEPUTY   CHAIRMAN:   The 
government plans to give the information. 

SHRI BHUPESH GUPTA: Do they not 
know? 

AN HON. MEMBER: A Member ot this 
House knows. Do you think the government 
is not seized of the matter? 

SHRI BHUPESH GUPTA: We are not 
making a big demand of him. You can ask 
your Home Ministry and tell us exactly what 
the position is. 

MR. DEPUTY CHAIRMAN: Shri Krishna 
Kant. 

(Interruption) 
SHRI    BABUBHAI   M.    CHINAI : 

This was said by their own party man, by Mr. 
Kulkarni, that the government has taken 
money for giving licences to Birlas and Tatas. 

{Interruptions) 

 

 

paid to the Prime Minister or the 
government when the licence to Tatas was 
granted. I hereby emphatically say that the 
allegation is baseless." 

"Shri Rajnarain, in the after-noon, made 
an   allegation that   money was 
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SHRI K. K. NHAH: I have repudiated all 
the allegations made by Mr. Rajnaraln. 

MR.  DEPUIY   CHAIRMAN:   The 
hon. Member nade cerain allegations 
yesterday and ihey were categorically denied 
yesterday itself. You are making the same 
allegations and they have been emphatically 
denied. So there is no point in continuing this 
thing. 

 

REFERENCE    TO   MISREPORTING OF 
PROCEEDINGS OF THE HOUSE IN THE 

"STATESMAN" 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, something has appeared in the Statesman 
concerning this House. We should try to set 
the record straight. The Statesman of today 
gives a report i?f yesterday's proceedings. It 
says that the CPI and the CPM were opposed 
to converting the Calling Attention Motion 
into a regular motion for discussion. This is 
entirely wrong. Both our Parties 

 
joined with others. The Statesman has no 
business to deliberately give such mischievous 
reports as if we were opposed to it. Nobody in 
the House was opposed to it. Therefore I 
would request you to ask your office to 
address a letter to the Editor of the Statesman 
that they should not misuse the privilege of 
the press in this House and in the Press 
Gallery to make this kind of wil* ful 
distortion, this malicious distortion, in the 
name of reporting the proceedings of the 
House. 

SHORT DURATION DISCUSSION 
UNDER RULE 176 REGARDING USE 

OF MONEY POWER IN THE RECENT 
BIENNIAL ELECTIONS TO THE 

RAJYA SABHA AND THE 
IMPLICATIONS THEREOF ON THE 

WORKING AND PRESERVATION OF 
PARLIAMENTARY DEMOCRACY 

SHRI KRISHAN KANT (Haryana): With 
your permission, Sir, I raise a discussion on 
the serious allegations of use of money power 
in the recent biennial elections to the Rajya 
Sabha and the implications thereof on the 
working and preservation of parliamentary 
democracy. 

Mr. Deputy Chairman, this is a very 
important and vital subject not only for this 
House but for our parliamentary democracy. I 
had thought that the new Minister of Law, Mr. 
Hanumanthaiya, would be here and I would 
have welcomed him. But it seems he is already 
functioning like a retired Minister and he 
could not be present here at 2.30 even on the 
very first day. He has sent the Minister of 
State. I think he will treat the subject more 
seriously. I demanded earlier also that the 
subject was very serious but the whole thing is 
treated mechanically. Either the Prime 
Minister or the Home Minister should have 
come here and participated in the discussion, 
because what we discuss today is not merely 
something which has happened offhand, 
something which has no history, something   
which   has 

 


